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CHAPTER 25 
 

SUPPLY OF FORMS 
 

PART A—SUPPLY OF FORMS 
 
 

1. The forms prescribed for the use of Courts are 
printed by the form work contractors to the Punjab 
Government and despatched direct to indenting officers.  All 
indents for such forms should be addressed to the 
Controller of Printing and Stationery, Punjab, who has been 
appointed the medium of communication between the 
indenting officers and the printers. 
 

2. The annual consolidated indent for such forms due 
with the Controller of Printing and Stationery, Punjab, by 
the 15th March and District and Sessions Judges are 
enjoined to see that this date is strictly adhered to or the 
Press will not be responsible for any delay that may occur in 
the supply of printed forms.  District and Sessions Judges 
are included in the list of officers entitled to indent direct for 
Departmental English forms, vide Appendix D of the Punjab 
Printing and Stationery Manual (Third edition). 
 

3. The indents will be prepared in duplicate in the 
prescribed form.  One copy will be retained by the Press and 
the other will be forwarded by the Press to the High Court, 
at the close of the year for examination and record. 

Indenting officers should so frame their annual indents 
as to obviate the necessity for a large or frequent 
supplementary indents.  Notice will be taken of any case in 
which these instructions are found to have been neglected. 
 

4. When dispatching packages containing forms to 
indenting officers, the Contractors will also forward by a 
letter-post a dispatch note or chalan.  On receipt of the 
package the officer concerned should examine the contents 
carefully, and, after ascertaining that they are correct, 
return the chalan, duly signed, to the despatching officer. 
 

 

Indents. 
 

Date of submission 
of indent. 
 

Instructions for 
preparing indents. 
 

Chalan of forms 
dispatched. 
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5. These instructions do not apply to periodical returns, 
forms for which will be supplied by the High Court without 
indents, according to the Appendix II attached to Chapter 23 
of this Volume “Reports and Returns” 
 

6. Lists of the Civil and Criminal forms which have been 
prescribed by the High Court for general use in the Punjab 
will be found in the Books of Civil and Criminal Forms given 
in the Rules and Orders, Volumes VI-A and B. 
 

It will be observed that only such forms as are in most 
general use and are marked “Stocked” will be supplied in 
print; the others must be prepared in manuscript whenever 
required.  Books containing complete sets of Civil and 
Criminal forms are supplied to each Court, and should be 
kept carefully up to date. 
 
           7. Forms of establishment and contingent bills will be 
supplied by the Accountant-General. 
 

8. All civil forms will be stocked by the Civil Nazir 
whose duty it will be to supply them to Subordinate Judges 
and Extra Assistant Commissioners when required. 
 

9. Instructions for the submission of indents for 
universal forms and envelopes are contained in Chapter 3 of 
the Punjab Printing and Stationery Manual and should be 
carefully followed by officers entitled to indent direct for 
such.  (Appendix D to the Manual). 
 

Vernacular Forms for Judicial Purposes 
 

10. Vernacular forms used by subordinate Courts are 
obtained locally by District Courts.  Vernacular forms are to 
be printed on paper of the size of official petition paper, or a 
quarter of a sheet of the standard jail paper, as may be most 
convenient.  The paper prescribed is “B” quality paper as 
supplied by the Jail Department. 
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List of form 
Stocked forms. 
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11. Care should be taken to adhere strictly to the 
wording of judicial forms prescribed by law or by the orders 
of the High Court. 
 

12. Indents for vernacular forms should be submitted 
to the Controller of Printing and Stationery, Punjab, at 
Chandigarh by the 15th April, of each year at latest so as to 
enable that officer to comply with all indents in time.  In 
preparing the indent care should be taken to form a proper 
estimate of the probable requirements for the year, so as to 
avoid the necessity of submitting supplementary indents. 
 

Forms should be 
correctly prepared. 
 

Indents. 
 


